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Case No : Criminal Miscellaneous No. M-33814 of 2010

Virender Kumar APPELLANT
Vs
State of Haryana and Others RESPONDENT

Date of Decision : 17-11-2010

Acts Referred:
Arms Act, 1959 — Section 25
Criminal Procedure Code, 1973 (CrPC) — Section 482
Penal Code, 1860 (IPC) — Section 148, 149, 323, 324, 452

Citation : (2010) 11 P&H CK 0474
Hon'ble Judges : Nirmaljit Kaur, J

Bench : Single Bench

Judgement

Nirmaljit Kaur, J.—This is a petition u/s 482 Code of Criminal Procedure for
issuance of direction to Respondents No. 1 to 4 to conduct the investigation in
case FIR No. 649 dated 06.11.2010 under Sections 148, 149, 323, 324, 452 and
506 IPC and Sections 25, 54 and 59 of the Arms Act registered at Police Station
Chandni Bagh, Panipat.

2. It is contended that Respondent No. 4-Rajinder Singh, Sub Inspector, Police
Station Chandni Bagh, Panipat is not acting in a fair manner as the FIR has not
been correctly recorded. These facts were also brought to the notice of I.G,,
Rohtak Range, Rohtak vide P-3, as well as, D.G.P.,, Haryana Police vide P-4.
However, no representation was made to Superintendent of Police, Panipat.

3. Thus, in case, a proper representation is made to the Superintendent of Police,
Panipat within a week, the Superintendent of Police, Panipat-Respondent No. 2,
shall look into the same and take appropriate measures, if need be within two
weeks from the receipt of the said representation.

Disposed of accordingly.

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/virender-kumar-appellant-hash-state... Page 1 of 1



